
CENTRAL ADMINISTRATIVE TRIBUNRL 
BANtPLORE WENCH 

Second Floor, 
Commercial Complex, 

Indiranaar, 
Bangalore-38 

Dated: 2lJN19-94 
O9 -PPLICTIoN NO(s)oT 193 

lu' 
- 	U I 

U 

 

11 I 	 4 
4 	, ..• 

aja 

	

(e 	
$0 

ace 
11 

p 	 - 	• al 	)". 	
•l 

I 
I 	

-. 	

•4 	 / 'a'4' 

) 	

8 	 S  

	

I 	
•0 

, 

I• 	 ••V. 	 C 
0 	 •H 	V 

S 

- 	 , 	•. ,, 
•j 	

(41S • 

140sf' • (, t. '#.#•* 

SUBJECT:- Foruardinc of copies of the Orde.s pased by 
the Central Adminitra€ive Tribunel,Bangalore, 

-xxx- 

Plea_Jj.pd enclosed herewith a copy of the 

	

ORDER/S 	-ODER/I 	P—rJ6En/ Passed by this Tribunal 
in the above mentioned application(s) on _2T7.)2,.CL3 

)-4 
DEPUTY RE6ISTRR 

, 	..:Jt91JD ICIAL BR#4NC-HES. 
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CENTRAL AD1INISTRATIVC TRIBUNAL 

BANCALORE BENCH 

ORIGINAL APPLICATION N0.537/93. 

THIS THE 27TH DAY OF DECEPTBER,1993 

SHRI JLTICE P.K. SHYAMSUNDAR •. VICE CHAIRMAN 

SHRI V. RAMAKRISHNAN 

Shri M.S. Marisamy, 
Aged 28 years, 
S/u Late Siddamallappa, 
o/o The Director, 
Technology Development Centis, 
Ministry of Defence, 
R&D Orgariisation, 
II Floor, CAIR - Bldg. 
Rajbhavan Circle, 
High Grounds, Bangalore-560 001. 

00 	 MEPER (A) 

,. 	Applicant 

(By Advocate Shri V.V. Balan) 

Us, 

Director General, 
Defence Research & -Development, 
Government of India, 
Ministry of Defence, 
HQ R&D Organisation, 
Dta. of Man Power Development, 
B Wing, Sane Bhavan, 
New Delhi - 110 01, 

The Director, 
Technology Development, 
2nd Floor 'CAIR'Builditig, 
Raj Bhvan Circle, 
High Grounds, Oangalore-560 001. 	•., 	Respondents 

f 
f 	

- 	 (By Advocate Shri M.S. Padmarajaiah) 
Central Govt. Sr. Standing Counsel 
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Shri Justice P.X. Shyamsundar, Vice Chairman. 

We have heard both sides. We also direct the 

admis8iofl of this application and then dispose it Off by 

giving a direction to the Respondent Government for conaidsr—

m g  the applicant's claim for absorption on permanent basis 



-2- 

88 a Helper or a Peon subject to availability of a regular 

vacancy. The absorption will be contingent, take effect 

from the date of arieing of the vacancy, 

2. 	With this observation, this application stands 

disposed off. 

_s I- 
(u. 	KRISHNAN) 

MEfIBER (A)  
(P. K. SH VAJ1  tJNDAR ) 

VICE CHAIR(VN 
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